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vaJ.id:a.te the act40n that has already 
·been taken, in order to bring the 
position in Hne with the judicial pro-
nouncement made by the Punjab High 
Court lIOIJIe time ago in May 1964 in 
a writ petition. 

MR. DEPUTY-SPEAKER: The 
question is: 

''That clause I, as amended, 
8bmd part of the Bill" 

Clause I, as amended, 10118 added to 
the Bill 

EDaetbag Formula 

Amendment made: 

Page I, line I, fo'r "Eighteenth" 
aubstitute "Nineteenth" (1) 

(Shri Vidlla Charan Shukla) 

MR. DEPUTY -SPEAKER: The 
question is: 
"That the Enacts-ng Formula, 
as amended, stand part of the 
Bill" 

The motion 10as adopted. 

The Enading Formula, as amended, 
10as added to the Bill 

The Title was added to the Bill. 

SHRI VIDYA CHARAN SHUKLA: 
I beg to move: 

"That the Bill, as amended, 
be passed." 

MR. DEPUTY-SPEAKER: The 
question is: 

"That the Bill, as amended, 
be passed." 

The motion 10as adopted. 

15.09 hrs. 

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION) 

AMENDMENT BILL 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION 
(SHRI D. R. CHAVAN): Sir, I beg 
to move: 

"That the Bill further to amend 
the Displaced Persons (Compen-
ntion and Rehabilitation) Act, 
1954, be taken into consideration." 

Sir, as the statement of objects and 
reasons appended to the Bill makes it 
e1ear, it is not the intention to m-
troduce &J1y change Of substance or 
pmcedure in the lew governing pay-
ment of compensation to displaced 
penons. The Bill merely .eeb to 

The proposed legislation govern. 
the cases of those displaced persons 
whose properties were subject to mor-
tage in favour of residents in West 
Pakistan. While dete~ the 
amount of compensation due to such 
dispaced persons in respect of the 
immowble properties left by them iA 
West Pakistan, deductions were made 
corresponding to the mortgage charge 
on those properties. This was done 
in accordance with the decision taken 
m the meeting of the Joint Rehabili-
tation Board (consisting of represen-
tatives Of the Central ~ernment  

Governments of East Punjab and 
Pepsu States) held 'lit Simla in May 
1952. Apparently, it was not consi-
dered necessary at that time to make 
a specific provision in this regard in 
the Displaced Persons (Compensation 
and Rehabilitation) Act, 1954, the 
pos'ition having teen regulated by the 
issue of executive instructions only. 
The Punjab High Court's judgment has 
made it necessary, however, to make 
good that omission. 

Sir, 1 might add here that provision 
for the purpose for making deduction 
on account of the mortgage charge 
on properties, already exists in the 
Act where both the mortgagor and 
the mortgagee had come over to Indi'a 
as displaced persons, vide Sectfun 7 
of the DisplaredPersons (Compensa-
tion and Rehabilitation) Act 1954 read 
with Section 16(3) of the Displaced 
Persons (Debts Adjustment) Act, 
1951. Under the latter Section, the 
debt of the mortgagor displaced per-
son, as due to the mortgagee displaced 
person has to be reduced in the same 
proportion as the compensation pay-
able in respect of the property bears 
to the value Of the veri1led claim in 
respect of the property, and the 
amolDlt of debt thus anived at is 
deducted from the compenss1lion due 
to the martpgor. n. IIIIDlII prindple 
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(Shri n. R. Chavan). 
bas in ectuaI pr!ICtice been followed 
in the cases which ar~ now 8OI1gbt 10 
be regularised by the PJOpoeed 1eciB-
lation. Where the property allotted 
in India to the mortgagor displaced 
person is agricultural land, he is 
allowed an option either to retain 
the property on his paying in cash the 
amount of debt so deductible, or to 
surrender the portion of the property 
of a value equivalent to the amount 
of such deduction. On failure 01' 
payment of sueh amount, it is propos-
ed to make the amount recoverable 
in the same manner as arrears ot 
1'3Ild revenue. 

In the erstwhile state of Punjab, 
«bout 23,500 cases of displaced persoJ» 
Whose lands were mortgaged with 
the residents in West Pakistan were 
tleeided on the basis of executive 
directiOns. Land worth about RB. 35 
Jakhs is estimated to have been re-
deemed by the mortgagors, while an 
area worth about Rs. 40 lakhs has 
been retrieved for non-payment of the 
mortgage debt. On a rough basis, it 
is felt that if the proposed legislation 
is not undertaken, Government may 
be faced with claims involving refund 
Of about lis. 1 crore,  besides the re-
opening of the numerous cases finali-
sed in the past. Under these circums-
tances, it has become ~ to 
amend the Displaced Pers<ms (Com-
pensation and Rehabilitation) Act, 
1954, to provide for dedudion ~ 
the compensation payable 110 the dU-
placed persons 011. account Of the mor-
tgage charge, and to give retrospective 
effect to the pJOvision. 

Sir, this is a simple measure and I 
commend the accepta:ilce ef this Bill 
by the Rouse. 

MR. DEPUTY-SPEAKlIR: Motien 
lMvl!ll: 

''That the Bill further to amend 
the Displaced Persons (Compensa-
~n and Rehabilitation) Act, 1954 
be taken into consideration." 

SHRl G. S. DlfiLLON (Tarllll 
Taran): Mr. Deputy-Speaker, Sir, 

• l/, 

it is very gOOd that this amendment 
has finally come to Parliament and 
will be ureed to. Many eases wh1cIl 
were covered by the executive ordeDI 
were questioned and by this enactment 
they will be given a legal shape. I 
just wanted to ask a questiOn from 
the Minister as to what will be the 
POsition in the case Of Muslims who 
had mortgaged their lands to _-
Muslims in this part of the countryf 
Of course, we haVe covered the cases 
of lands mortgaged by non-Muslims 
to the Muslims. But what about tile 
cases of Muslims who had mortgaged 
their lands to the non-Muslims? 

Those people had finally been given 
those records of their mortgages, 
Rabin Miadi, Rabin Mustajari aIIII 
other cases, and a period of more than 
20 years hBB passed in many cases 
but still they have neither been given 
any compensation nor occupation or 
possesSiOn or ownership of those laruis. 
So, I request the hon. Minister of 
RehabilitatiQn that a r-eciprocaJ. ar-
rangement should also be reached at 
some sort of an understanding, bet-
ween the parties so that such cases 
should also be covered in future. I 
know that it is not possible in this 
amendment but he should keep it iJl 
mind so that at some future date th_ 
eases may be discussed with the 
Pakistan Government and. the re-
fugees who eame over to this side 
Or non-Muslims who are holdin, thoae 
records are allIO given JII'OPE!l' com-
pensation or relief by way of de-
ductiODB. 
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MR. DEPUTY-SPEAKER: It was 
submitted wry late. It is not admia-
sible. Whatever you have got 0 887 
you can say that. 
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"Within three months of the 
determination thereof or SUch 
longer period as may be prescrib-
ed ...... ". 

"As maY' be prescribed" means 
as prescribed by rules. 
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[SaRI G. S. DmLt.oN in the Chair] 

R<or it IIiW t f.t; ~ ~ lQ 
~ it; ~ 'liT ~ m it; f<o!tt 
~ ~ it~ ~ 

~ ur~ I itu ~~ t fiI; 
~ ~~~  

~~ i ~ r~~  

~ it~t~wrr~ 



FEBRUARY 13, 1988 PerBIm (Compen- ~ 

[lSi\" ~ n c.r  

~ I it itt ~~ it f\;!;r 
~ ql'f 1!iT fq,m: lliW ~ I 

~it ~it it~S i i  

~ ~ ~ I ~ ~  .. f.,2,,<t 
i ~ t ~t t  

~ ~ (Ai 1ft ~ 'fiT ~ <tit ~ 

qrf ~ I ~ i  ~ t ~~ 

ifiTlf 1!iT ~ ~ 'Ii't I 

~ ~ ~ flt; fu;m.wr 
t~~ t it~ t  ~~ 

\'I'Rr ~ 1ft ~a  ~ I ~ ~ it 
~~~.wr ~ flt; ~ 

~ tit~~ I itt mr~ 

~ ~ ~it ~ I i t mr~ t 

~~ qm ~  ~rn 

1ft ~ it; f<;tit 'ili'r.f <tit f1r.r ~ 
~ ~ t t~ tit~~ 

~ I ~ ~ it~~ u m ~ I 

irtt 5I1lFrr ~ flt; ~ ~ 1ft llIT'l"Ii't 
~ i ~  

~ SIR ~ It>'T iffif it ~ 
~ ~ I \'ill ~~ ~ 1953 

~ ~ ~ qlI'Tl ~ ~.wr ~.~ 

f.mf ~ it ~ m ;r@' M lIT 

~~i t  I ~ ~ it; 'tiroT 

~~~ tit~~t I 

~ i ~ t~~ 

vmI' ~ ( ~ ~ n ~ 

.m flI; rn ift mf i ~~t 

f4f .. f.ihl<t it; ~ lfiT ~ ~ 

~ :Ai  ~mt ~it ~..rt q1R 

~~(Ai~mta t~ t ~ 

.mm ;rr-ft ~ I ~ ~ ~ 11llT 
wrf\;!;r oiM'f if ~ ~ ~ 
If'!" if ~ it r t~ t ~ -.it ~

IGiicm etc.) Arndt. Bill 

m~it~~~ ~ 

rn l!rr ~ 1ft .mr f1r.r ~ I 
~ it; 'II1m<t' mr, ~ 
~~~~m t  

~  ift <mr llITt ~ I f;j;r 00 
t ~~it~ trt ~ qR 
m t ~~it ~~ 

~ ~~ t rr~t· ~oo~ 

;;rr;:rr ~ ~ ~e:ri I it~..rr 

~~ .t ~~it .m~~ 

~ it~~~ rr :rr~  

SHRI DHIRESWAR KALITA 
(Gauhati): I cannot accept this 
Amendment Bill. In 1954 certain 
rehabilitation grants were given in 
excess of the property valuation and 
some lands were mortgaged. Now 
after 13 years, the Government hal 
come out with an Amendment Bill t~ 
realise that money from the poor 
refugees. The hon. Minister said that 
the cases of 23,000 persons were there 
and the money involved was nearly 
Rs. 40 lakhs or something like that. 
It was a very big amount letr Govern-
ment to realise from these poor per-
BOns as arrears of land revenue. They 
had already been victims once, and 
now after thirteen years I do not find 
any justification on the part of Govern-
ment to realise this metney from them 
as arrears of land revenue. So, I feel 
that Government should withdraw 
this measure. 

Secondly, I would like to submit 
that the Government of India are 
thinking of realising these sums as 
arrears of land revenue from the 
West Pakistan refUgees. But what is 
the law in the eastern reglon? Let 
me cite some examples. The West 
Bengal Rehabilitation Minister, Mr. 
Nlranjan Sen Gupta has SO'Ilght the 
Intervention of the Prime Minister 
Shrlmati Indira Gandhi to resolve the 
existing deadlock in connection with 
the rehabilitatiC1D C1f refugees. In. 
letter to the Prime MInister, :Mr. 8eJ' 
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Gupta has drawn her attention to the 
fact that over 3 million refugees who 
had come to west Bengal before 1964 
and about 6 1akhs refugees who had 
migrated later on still remain unre-
habilitated. This vast mass ot dis-
placed persons was causing a serious 
social and economic problem to the 
State. The letter says that' 49,000 
applications for grant of hO'IIlestead 
landS were pending before Govern-
ment since 1963. Another 40,000 dis-
placed persons who had been  staying 
in dift'erent transit camps were being 
denied of facilities of education and 
medical relief as the camps had been 
closed by the Union Government. The 
children of 27,000 displaced persons 
naw staying in permanent liability 
homes were also being debarred from 
educational grants owing to a policY 
pursued by the Union Government. 
After the Third Plan, medical grant 
for maintenance of 600 hospital beds 
for the treatment of refugee TB 
patients had been withdrawn, the 
letter added.  This is the condition in 
West Bengal 

In Assam, in ane single camp name-
ly Matia camp in the Goalpara dis-
trict, there are 40,000 refugees still 
lying without any settlement. In 
Bamunigaon camp there are more 
than one thousand refugees who are 
still there without any settlement. 
Recently, there has been a further 
in1lux of refueees  from East Pakistan 
into CachaJ' In this way. in West 
Bengal and Assam, thousands of 
refugees are still remaining unsettled. 
The Government of Assam have said 
that they cannot. settle more than 
12,000 refugees in Assam, but the Gov-
ernment of India are pushing these 
refugees into Assam. They are not 
even getting a tent for their shelter. 
They do not even get the simple 
dole of Rs. 30 with which to maintain 
themselves. Under these conditions, 
the attitude of the Government of 
India towards the refugees is not 
helpful at aIL So, when Government 
want to amend the Act to enable 
them to realise some exCess money 
whleh wu IfveD to these poor refu-

gees, I would submit tha, I caunot· 
accept and I canna! commend it. I 
hope Government will think in terms 
at relief and rehabilitation in a bet-
ter way in order to settle th_ 
refugees. 

Thirdly, Government should also 
see that further influx of refugees. 
does not take place into India. For' 
this purpose, the tension between, 
India and Pakistan must be lessened; 
Tawards that end, we must work out· 
a suitable policy so that further influx 
of refugees from East or West Pakis-
tan does not take place into India and, 
besides a political settlement must 
also be arrived at between the Gov-
ernment of India and the Govrnemnt. 
of Pakistan. 
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MR. CHAIRMAN: May J ~ 
Members not to go much beyond the 
.cepe of the Bill? The scope of the 
Bill is limited only to the validation 
of certain executive acts and com-
pensation to the displaced persons of 
Punjab and we are going much 
beyond it. So I would request 
Members to bear this in mind. 
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SHRIMATI JYOTSNA CHANDA 
(Cachar): Why is this Bill meant 01llY 
for the West Pakistan refugees? M,. 
has a discrimination been made 
against the East Pakistan refugees 
and why are they not brought under 
this Bill? 

MR. CHAIRMAN: It is only a ques-
tion. 

SHRIMATI JYOTSNA CHANDA: 
Because yOU will say that it does not 
cover the East Pakistan refugees. If 
it covers the East Pakistan refugees 
also. I shall speak a few words. Per-
haps the Government knows that so 
many displaced persons are totterin, 
in the Cachar district. Most of -the 
migrants are still in camps and nO 
scheme has been drawn up to reha-
bilitate them there or take them to 
Dandakaranya. I would request the 
Government to take up measures and 
schemes 80 that they can be rehabili-
tated. A long time ago, 1 had sug-
gested that the refugees of Cachar 
should be rehabilitated on both sid_ 
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-of the Milway track 80 that the Naga ttIIi" ~ 00 ~ ,u fir.iT ;it ~ 
aggression couId be stopped. ..rr ifIfim ~ ~ or.n.r if m .m 

I wanted to say one thine more. 
Some of the refugees in the district 
of Cachar have rehabilitated them-
lelves by paddy cuItivaUob on the 
fallow land in Cachar, but tiey have 
not been given any settlement up 
till nOW, though they have approach-
ed the Assam Government. I hope 
'the Central Government would request 
the Assam Government to expedite 
the matter so that they can be re-
habilitated there. 
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SHRI D. R. CHAVAN: Money has 
akeady been realised. The only thing 
that has got to be done is, you have 
to put a seal of va1fclation on a cer-
tain action that has DeeD taken. 

SHRI INDRAJIT GUPl'A (Ali-
pitre): Nobody has supported this Bill. 
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SHRl D. C. SHARMA (Gurdaspur): 
As you have put it so beautifully, 
the purpose of this Bill has been 
misunderstood. Here is the hon. lady 
Member who wants us to go to Cacllar 
and wants that the Railway Minister 
-should allot lands on both sides of 
the railway track for rehabilitation. 
I entirely endorse that. 

Here was another friend of mine 
who talked about Indo-akistan con-
tUct. The Indo-Pakistan contliet 
touched your Constituency, my Cons-
tituency and the Constituency of Mr. 
.Iqbal Singh much more than the 

Constituency of anybody.lIe. TOIl 
and I have been fighting on this ques-
tion all these years and we aok 
some responsible Minister trom the 
Centre to that place, &0 that UIQIIIt 
persons could be rehabilitated. But 
there are certain ~rsom who WIlDt 
to take credit for doinl certain things 
which have already been done by 
YO:1, by me and by Mr. Iqbal Singh. 

An hon. Member suggested that 
we should have pacta between India 
and Pakistan. What pacts can we 
have? We are observing the Tashkent 
Pact but they are not observing it. 
We left property worth about Rs.5oo 
crores there, but here the IlropelU' 
was worth only Rs. 100 crores. Now 
what kind of compensation hIlS been 
given and what kind of rehabilita-
tion has been done. All these things 
are due to the Government of lndia 
and I can tell you that wbatever the 
Government of India has . done, 
it has reason to be PrOud. of. I 
will tell you, why. The refugees 
of the First World War which 
was fuoght between 1914 and 
1918 IU"e still wandering over Central 
Europe without any compensation 
and wJthout any rehabilitation. The 
Arabs who were the victims of the 
Seconu World War are still unsetU-
ed; they have not yet found their 
homes. So, whatever you may 1187. 
ou~ Government, wUh its paltry 
resources and financial stringency. has 
been able to do something; it may 
not have done anything for Rani Devi 
or some other person, bUt, on the 
whole, the Government" of India a~ 

stood by the refugees and has dODe 
son-ething for them. Of course, to 
meet the objection which has been 
put forward by all these persons, I 
would suggest to!he han. Minister 
that he should have a Standing Com· 
mittee of the Members of Parliament 
of both the Houses to keep under 
review the conditions 'Ilthlch are 
prevailing so far as the refugees from 
West Pakistan are concerned 8JW 
more so, so far as the refugees from 
East Pakistan are concerned. 1 know 
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that the refugees from East l'akistan 
i~ e not had a fair ~  ~t and I 
want them to be as well settled as 
tb$y were. We have rehabilitation 
sites hi eachar; Orissa, West Bengal, 
U.1:'., Dandakaranya, Delhi and all 
thOse places. NIlW I want to ask one 
tliixll: an<i I p~~ this q.uestipn in all 
huniility. What does this Bill seek 
to do? H.G. Wells has said about a 
character that he spoke about the 
equator whatever the subject. We 
are also in the same predicament. 
Whatever the subject may be, we 
have to talk on an those subjects. I 
a r~ with some of my friends who. 
have come from East Beneal. The 
proiIlem of the East Bengal refugees 
nus not been properly' tackled. What 
da. this Bill seek to do? You put 
it very aptly; very cODciliely. and very 
appropriately that this Bill bllb' seeks 
to 10" what hal already been done 
Do these persons want us to undo all 
that flas been done? All these per-
sons who have spoken on this Bill 
and who are shedding tears civer the 
cciadftions at' refagees, are not 
refugees, are not refugees I am a 
refugee. Mr. Amar Singh Saigal is 
not a refugee. I am a displaced per-
son. I know that all these persons 
are in the habit of shedding tears 
over our condition because they do 
not know our condition; they have 
neVer done anything for us and they 
have not taken any pains to study 
the conditions of the refugees. I 
can understand my han. friends from 
EaSt Bengal saying so, and 1 support 
them. But what have these persons 
done? They have done nothing. 

Tbe scope of the Bill is a very 
limited o.ne It seeks only to legiti-
mize what has already been done. 
Now, 23,000 persons are affecteo. and 
about Rs.  40 lakhs are involved. This 
money has' already beeft' paid. But 
1 would like to request the han. 
Minister that instead of three months 
he ~ o.u d extet1d tM period to one 
year or six months so mat there is 
no hardship caused toanyoody. In 
fact, even that is DOt necessary, 

because the money IS aU"eady with 
them. 

In or?er that all the observatio.ns 
made b1 ho.n. Members here are met, 
I woulA suggest that we should have 
a permanent standing collllDittee, in 
fact two standing comtnittees, one 
for the West Pakistan refugees and. 
the otller for the East Pakistan 
refugees and they should keep under 
review whatever is being done for 
these two groups of refugees. 

After all, what can we do~ Pakis-
tan is recalcitrant and Pakistan is 
unco-operative, Pakistan is not 
going to give Us anything. Pakistan 
knows only one thing namely to 
~a  as lllUCh from India as possible. 
There is' no reciprocity between 
Pakistan and India. If these friends 
of tnine can bring Pakistan into a 
better r~e of mind, if they can 
induce Pakistan to see justice in our 
claims and to see moral faith in our 
claims, I think something could have 
been done. But we find tht the ships 
and the cargo impounded by Pakistan 
during the Indo-Pakistan conflict are 
still with them and they have not yet 
released them. Pakistan refuses to 
stretch the hand of friendship to us 
and if anybody is there who can brine 
Pakistan into a better frame of mind, 
I would honour him and I would 
bow my head before him. But as 
long as that does not happen, I think 
we sho.uld suppo.rt this Bill and we 
sho.uld try to. see that the legitimate 
grievances of the refugees whether 
from West Pakistan or from East 
Pakistan are looked into. At the 
same titne, the people who have 
su1!ered on aCCo.unt of the Indo-Pakis-
tan' conflict should not be made 
IIcape-goats fOr anything; they ou~ 
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12-24 hn . 

[MR. DEPUTY-SPEAKER in the Chair] 

MR. DEPUTY-SPEAKD: Now 
there is quorum. 

SHRI D. R. CHAVAN: I listened to 
the speeches delivered by muy bon. 
members with very rapt attention. A 
number of members brought lD the 
problem of refugees from East Pakis-
tllJl and West Pakistan. So'lne of th'e 
members went to the extent of say-
ing that dll'rinr the Jut 1. or 18 
years Government bad dolUl JlO&biaa 
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so far as the rehabilitation problem 
of the country is concerned. I may 
inform the han. Membera thai tHe 
GOYernment of India have ~ more 
than ItS. 100 crores on the rwbmta-
tion of refugees frOm East Pilkistan 
.and ~ Pakistan a.ndtthat being so, 
I am rather surprised to find at this 
.trl)e of criticism levelled attlnA the 
Government. A number ~ thinlS 
have been done to solve the problem 
<If displaced persons in West Bengal 
and sometime in 1960-61, the resi-
duary problem there was _ed by 
representatives of both the West 
Bengal and the Central Governments 
and as a result of that assessment, it 
was felt 'Ulat about Rs. 20 r.rores 
more would be needed for the solU-
tion of' this problem. A major por-
tion of this money had been spent 
and we are awaiting schemel from 
the Government of West Bengal to 
utilise the rest of the money. A num-
ber of refugees had been taken to 
Dandakaranya ~d my hon. colleague 
Mr. N. C. Chatterjee after paying a 
visit to Dandakaranya paid a glowiDlr 
ttlDute to the work done there. Two 
medium irrigation schemes have been 
undertaken at a east of abeut as .. 
crores and when this scheme comes 
to fruition I am cOIIfldeni that those 
VIlo had been rehabili1lated in Danda-
karanya will be economicallY secure. 
Once the irrigation facilities are p~ 
vided, milk and honey wDl be flow-
ing in those areas. 

SHRI DHIRESWAR KALlTA: What 
-are you doing for those in Assam? 

SHRI D. R. CHAVAN: In Assam 
here ue nearly 19,000 families and 
about 12.000 families would be pro-
.. ided benefits of rehabilitation by 
schemes undertaken by the Central 
aftd' the State Governments. But those 
poialts which had been ImIde by hon 
Members are not relevant to the Bill. 
'!'he purpose of this Bill is defferent. 
9hri Randhir Singh wanted that the 
Bill should be withdrawn and. ask-
ed: w~ are you takinc money from 
them? I am sorry to say Ulat my 
boo. friends do not seem to h'ave lis-

tened to my speech. What haa been 
done? A decision wall taken at the 
Joint BOard of Rieha'bllitation CdrIBiJIt-. 
ing of representatives of Center, PUD.-
jab and PEPSU and in p1IrSllailce Of 
that decision, encu'tive directions ~ 
issued for making ded.udidDs 
from the compensation t.IuIt *IIS 
to be paId to the persons who bad 
mortgaged their property to Were-
sidents in Pakistan. I shall gi1ie IIiIt 
illustration. SupPO!le a displaced per-
son had ten stmdard ecru and he 
had taken money by mo~ thilI 
property-!IIlY, Rs. 2,OOO---to a residents 
in West Pakistan. 'l'bere are rules 
made under the rule-making poWers 
given under the Displaced ~ 

Compensation and Rehabilitation Act. 
In accordance with· the rules, and the 
scheme of compensation that has been 
provided therein, all these deductions 
have been made or are proposed to 
be made. In this particu'ar case, what 
has happened? The mortgagor cllDe 
down to India mortgaging his pro-
perty there; as I pointed out, take the 
case of 10 standard acres. He has 
taken Rs. 2,000. In accordance with 
the rules, he will get an allotment of 
land of 7.8 standard acres, because ~ 

allotment is subjected to a graded 
cut of about 25 per cent. Similarly, 
the money which he has taken from 
a resident in West Pakistan, about 
Rs. 2,000, is also subjected to a gra:d-
ed cut. That amount will be brought 
down to Rs. 1,500; on paying tbis 
amount, the allotment of l'llIld of 7.' 
standUd acres can be retained. 

T'herefore, the question here is, the 
person Who has alreadv received some 
consideration fbr.. mortpgo.cllarge, 
wDl ,not be allOWed to retain the lanll 
as well as the money Which ·he has 
received there. "nteretore, the Joint 
Bawd of Rehabilitation took a deci-
sion to deduct this amount of Rs. 1,_ 
from the compensation that was pay_ 
ahle to that person This amount has 
to be deducted because it forms part 
of the compensation pool. 'l'tlereboe. 
between 1952 and 19M, Ilft.rl,. 21,_ 
cases have been decided. The IDOIUI:1 
baa been taken and reaUMd, These 
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executive directions came to be chal-
~d in the Punjab High Court 

under 'a writ petitiOn, and the Punjab 
High Court stated that the deduction 
cannot be made under executive 
directions unless a substantive pro-
viBion is made in the law. That is the 
reU,On why we have come here with 
this Bill. 

Now, that decision came sometlmt! 
in the month of May, 1964. After 
that, an effort was made by the De-
partment to introduce this Bill, but 
for want of time it could not be in-
cluded in the ,business. It was intro-
duced also in the previous Parlia-
1lleDt, but after the new elections, that 
Bill lapsed, and that is the reason 
why it has been brought in now. 
Therefore, what has been done is, 
because it came to be challenged in 
a writ petition in the Punjab High 
Court, it has got to be validated by 
bringing this provision. That is the 
only purpose of the Bill. 

So many hon. friends have made a 
reference to so many things. I assure 
the hon. Members that the demands 
for grants are commg up, the de-
mands fOr grants under this depart-
ment are going to come, and then they 
can take up this problem right from 
the border of Assam to Chaamb-
Jaurian and Khem Karan. I have 
paid a visit to Chaamb-Jaurian, Khem 
Karan and other areas. To say that 
aothing has been done in Khem 
Karan and Chaamb-Jaurian is abso-
lutely wrong. Only small problems 
~ain  most of the things have been 
done there and the people have been 
rehabilitated. ,I am going to that place 
on the 19th of this month to see what 
ill the quantum of the problem that 
still remains to be solved. 

Therefore the purpose of the Bill 
il srilaIl, but unnecessarily 110 many 
problems have been brought in. 
'l'herefore, I would like to tell my 
IIoD. friend Shri Randhir Siagh that 
1 t:3n understand the emotional OI1t-
banta because he is in the midst of 
thoae peraoils who have been aftect-
ed ~ WOlle homes have been lost 

and abandoned in Pakistan, r can 
understand his feeling, and I can 
understand the feelings ot several 
other hon. friends also. But this is 
not the occasion when these problems 
can be brought in. The demands foc 

grants 'inder this department are 
coming I!P' aDd yOU are free to ralSe 
any problem then. My hon. friend 
Shri PatH raised some individual 
questions. Let him send those re-
presentations which he has received; 
if the representations which have 
been received by him are not sent to 
'me, what is the action that I am like-
ly to take! Therefore, I request him 
that those representations should be 
sent to me. Another hon. friend, Shri 
Baswant, raiSed the problem of 
Ulhasnagar. I know that a nwnber of 
problema are pending there for the-
lut 15 to 16 years, and the Depart-
ment of Rehabilitation is doin, its 
best to salve all thOlle problems. Mr. 
Baswant h.irnst!lt is asociated with 
one of the committees called the-
screening committee which scruti-
nises the app'ications and suggests 
solutions to us. Therefore, all these 
problema .... ould be solved. 

As I said, the purpose of the Bi!l 
is limited. Wohat has been done has 
got to be validated. Therefore, I 
.... ould request hOIL members to sup-
port this Bill without any hesitation. 
I commend the Bill for the acceptance 
of the House. 

MR. DEPUTY-SPlDAKER: The 
question i,,: 

"That the Bill further to ameod. 
the Displaced Pereons (Compen-
sation and Rehabilitation) Act, 
1954, be taken into considera-
tion." 

The motion was a/topted. 

KR. DEPUTY-SPEAKER· Now 
claUR-oby-dause iderati~. er~ 
are no, amendments to clause ! 

The qut!lltion is: 

'"!bat elaUBe 2 stand pan Itf 
the BU!." 

TIle motion WitS a/toptl'''. 
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Clawe 2 was added to the Bill." 

Clause l-(Shot1 title.) 

Amendment made: 

Page I, line 4, for "1967" substitute 
"1968". (2) 

(Shri D.' R. ~a an) 

l\lR. DEPUTY -SPEAKER: '!be 
question is: 

''That clause I, as amended, 
stand part of the Bill." 

The motion was adopted. 

Claus" 1. as amended, was added to 
the Bill. 

EnactlDc Formula 

Am""dment madfo: 

Page 1, line for "Eighteenth" sub-
stitute "Nineteenth" (1) 

(Shri D. R. Chavlln) 

MR DEPUTY -SPRAKER: The 
question is: 

"That the EIlactin& Formula, 
as amended, stand part of the 
Bill." 

~ motion was adopted. 

The Enacting FonnMla, as amende •• 
was added to th.e Bill 

The Title was added to the Bill. 

SHRI D. R CHAVAN: I be& to 
move: 

"That the Bill. as amended. be 
. passed." 

MR. DEPUTY -SPEAKER: The 
question ,s: 

"That the Bill. as amended. be 
;>a3Rd." 

'!'he motion was adopt~. 

18.18 bI'II. 

INSECTICIDES BILL 

THE DEPUTY MINIsTER. IN rilE· 
MINISTRY OF HEALTlt, FAMILY 
PLANNING AND uRBAN DE-· 
LOPMENT (SHRI n. S. MURTHY): 
Sir, I beg to move: 

"That the Bill to regu'ate the 
import, manufacture, sale, trans-
port. distribution and use of 
insecticides with a view to pre-
vent risk to human beings or 
animals, and for matters connec-: 
ted therewith, as passed by 
Rajya Sabha, be taken into con-
sideration." 

-ft p-o; ...... ",..,-qo (~) : 
~ ~  iI"u ~ ;m Wof 

t I {Q"U ~ ~ ~ 'flIT ~  ~ 

~ i i ~ ~ ~ ~ ~ 

~t I ~~ mr~m  

~ ~ I ~ <in: <r q'rr ;m RaN ~ 
t ? 
MR. DEPUTY-SPEAKER: What 
you have said on the floor of the 
House will be conveyed to the Minis-
ters and Cabinet Ministers as well. 

~) t~ ... ~ .~ : ~ '"'" 
~i ~~ ti r~~  

MR. DEPUTY -SPEAKER: Imme-
diately it is being conveyed. 

'It ~ ;;.-;q ~ : ;:it itn 
~ ;m l{r.f ~ ~ ~ If ~ u  

~ ~ I 
MR. DEPUTY-SPEAKER: The hoD. 
Deputy Minister may kindly reswne 
his seat. Quorwn has been cbal1eDg-
ed. The Bell is being nmg. 

Now there is quorum. The bon. 
Deputy Minister may continue his 
speech. 

SHRI B. S. MURTHY: Mr. Deputy-
Speaker. Sir, the Insecticides Bill 
1967 as passed by l.he RlI,jya Sabba 
on 28th November, 1967_ intro-
duced in Raj,. Sabh. tour years .. 


